DI TEM NO. 37 REG STRAR COURT. 1 SECTI ON Xl
SUPREME COURT OF | NDI A
RECORD COF PROCEEDI NGS
BEFORE THE REG STRAR MR. PAWAN DEV KOTWAL
Petition(s) for Special Leave to Appeal (C No(s). 30779/2014

DARSHAN DEVI & ORS. Petitioner(s)
VERSUS

STATE OF U.P. & ORS. Respondent ( s)

(with interimrelief and office report)

W TH

SLP(C) No. 30452/2014
InterimRelief)

Date : 29/07/2016 This petition was called on for hearing today.
For Petitioner(s)
M. Amt Singh, Adv.
M. Shantanu Krishna, Adv.
For Respondent (s)
M. Uday Singh, Adv.
M. Vinay Garg, Adv.
M. Aviral Saxena, Adv.
Ms. Midula Ray Bharadwaj, Adv.
M. Mikesh Verma, Adv.
M. Yash Pal Dhingra, Adv.
UPON hearing the counsel the Court nmade the follow ng
ORDER
SLP(C) No. 30779/ 2014
Qpportunity for r espondent Nos. 1 and 3 to file t he
counter affidavit has al ready been decli ned.
Respondent No.2 has filed counter affidavit but after the
opportunity was declined to file counter affidavit. Regi stry
to make a specific ment i on in t he of fice report at t he
of listing.

Item No. 37 -2-

Four weeks&#39; time, as | ast opportunity, is grant ed to
respondent No.4 for filing counter affidavit.

SLP(C) No. 30452/2014

Qpportunity for r espondent No. 3 to file t he counter

af fidavit has al ready been decli ned.

Respondent No.2 has filed counter affidavit but after the

opportunity was declined to file counter affidavit. Regi stry

to make a specific ment i on in t he of fice report at t he
of listing.

Four weeks&#39; tine, as | ast opportunity, is grant ed to

respondent No.1 for filing counter affidavit.
Respondent No.4 also to file counter affidavit within the
same peri od.
Li st again on 23.9.2016.
( PAWAN DEV KOTWAL)
Regi strar



